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SHRI SURENDRA MOHANTY
(Kendrapara) : Sir, 1 wish to make a sub-
mission.

MR. SPEAKER : Is it identical to the
submission which the Maharaja made ?

SHRI SURENDRA MOHANTY : No,
what the Msharajs wil submit, I cannot
anticipate, nor should the chair anticipate
what 1 am going to submit,

MR. SPEAKER : I do not know the
party which he represents.

SHR1 SURENDRA MOHANTY : Utkal
Congress. A very deplorable situation has
ariseén, and 1 want to bring it to the notice
of this august Houge, in connection with the
estimate of receipts and expenditure which
the hon. Ministér has just Jaid before the
House for 1971-72. My submission is very
simple, and it is this : for more than two
months President’s Rule hms been in force
in Oridsa, without its being approved by
the Patliament of India,

SHRI VIDYA CHARAN SHUKLA:
The budget is going to be discussed on
Monday when he can refer to all this,

SHRI SURENDRA MOHANTY : It
m4y be oy Mondsy or Tuosdsy, It has no
significanice.  Sir, you bave given me kind
perenission 10 have my say,

MR. SFEAREX : hnavoiutofordn?
Wast i (e position *
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SHRI SURENDRA MOHANTY ¢ Mt is
the function of this House to see that the
constitutional provisions are strictly followed
by the government. My submission fs
this : for more than two months President’s
rule has been in force in Orissa without
getting it ratsfied by Parliament, Even
now there is a majority party in the newly
constituted Orissa  Legislature which s
waiting to be called by the Governor. This
budget should have been placed before the
Orissa Assembly for getting 1ts approval.
Why is it being laid here ? There 1s no
reason for s beng laid here. This is
merely giving scope to a kind of political
horse-trading on which certamn parties are
going to thnive., 1 protest against thus,
I take strong exception to this kind of
manner in which the constitutional sanctity
is being sactificed.

MR. SPRAKTR : This 1s not the
proper time to raise snch objections. When
the proper time comes, you will have an
opportunity,

SHRI SURENDRA MOHANTY : My
grievance is that it 8 not coming., More
than two months have elapsed. That is the
constitutionai provision.

SHRI VIDYA CHARAN SHUKLA:
The points made by the hon, Members are
so patently unrealistic and wrong that they
do not merit any reply from me. Therefore,
I would not reply to the points raised by
Stri P. K. Dco and Shri Surendra Mohanty,

17.56 hrs.
MYSORE BUDGET, 1971-72

THE MINISTER OF S$TATE IN THE
MlNISTRY OF FINANCE (BHRI VIDYA
CHARAN SHUKLA)Y: I beg td present a
stafemnent: of the catimeted restipns and
exponditurs of the State of Mysare for the
yout 197503,
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STaTEMENT ON Txr BrDaET OF THE
Starg Or MY3soRrs
For 1971—72

Sir,

1 beg to present, the ‘Vote' on Account’
Budget of the State of My ore for 197172,
Sir, the House is aware th t a Proclamat on
under Article 356 of the Constitution aas
been issued by the Presid:nt of India today
in respect of the State of Miysore, By virtue
of this Proclamation, th powers of the
Legislature of the State are now exercisable
by or under the authority of the Parliament,
Accordingly, the Budget of the State of
Mysore for the year 1971 —72 which was
laid before the State Legjslature, but was
not passed by until the issu: of Proclamation
is now being laid before Parliament. For
the presnt, a Vote on Account for the period
from April to July, 1971, only s being
sought i order to carry on the
administration.

2. The Budget for the current year
envisaged a defioit of Rs, 15. 48 crores on
revenue account, The Revised Estima.cs
show a nominal surplus of Rs. 1. 79 crores.
The revenue receipts in the current year
now stand at Rs, 254,66 crores as against
the Budget Estimate of Rs. 233.47 crores.
This is largely due to improvement in tax
collections, ard in other receipts. Expendi-
ture met from revenue is now estimated at
Rs, 25287 crores as against Rs. 248.95
in the Budget Estimates. Yhe Capital
expenditure is estimated at Rs. 46.61 crores
as against the Budget Estimates of Rs, 42.43
crores,

3. For the year 1971-72, the total
revenue receipts are estimated at Rs, 273.05
crores aé againgt Rs. 254.66 crores as per
Regyised Estimates for the current year.
The increase of Rs. 18,39 crorer is accounted
for mainly under Salds Tax, share of Central
Tdxes, other Taxes and Duties and Grants-
in-aid from Central Governmont,  Next
Year'’s expenditure met from rewenue is
Dlaved‘at Rs, 27594 crores 'as against Rs,
25287 crores asccording te the Revised
Estimates for fbe current your, The increase
in expetiditure on tevenue account s mainly
o actount of troased provision for Social
ind  Yhevelopniental  Servicdh and Public
Works, The provision for Captial wipeadie:
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ture is Rs. 38,79 crores as against Rs, 46.61
crores in the Revised Estimates for the
current year, The next year's Budget shows
an overall deficit of Rs. 14.46 crores.

4. The Budget for 1971-72 provides
for a Plan Outlay of Rs. 79.67 crores. The
Outiay approved by the Planning Commission
was Rs. 70 crores. The State Government
wiil have to consider measures for mobilizing
resources for financing the higher outlay.
Apart from the State Plan, there will be an
outlay of Rs. 12.50 crores on Centraly
Sronsored Schemes. About Rs. 8 crores
will also be provided by the Centre under
special programmes for Smal] Farmers,
Marginal Farmers and Agricultural Labour,
as well as special schemes 1o relive rural
unemployment.
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17.57 brs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (MYSORE), 1970-71

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : 1 beg to present a
statement showing Supplementary Demands
for Grants in respect of the State of Mysore
for 1970-71. Wuh your permission, Sir, I
also lay the cxplanatory statements., Rather
than reading them here, 1 would like to
lay tbem on the Table of the House, that
is, for Orissa, Mysore and West Bengal.

MR. SPEAKER : Yes.

17.58 hrs
BUSINESS OF THE HOUSE-~Contd.

MR. SPEAKER: Now, before we
adjourn, I would like to say one thing,
Some of the Members or veyy keen to go
to their respeclive constitmoncies as a
number of things are yet to be done about
filing there accounts and all that, There
were two suggestions either to adjourn to
the third week of April of we finish the
business by the 2ad, I discussed jt with
the Minister of Parliamentary Affairs, I
got the list of business, I think, if we
sit for a litite overtime, say, by an hour fop
two days, we can fluish this business by the
20d, We will try (0 finish the business by
the 2nd evening and 1hen we adjourn sine
die if it could be possible. The business
was isod oaly upto the 7th, Some of it
bas siready been disposad of.  The other
romaining business we will fnjsh, by sitting
a itle ovectings, . by the Zad.  Lhope you
will sgvey. with i,



